
CENTRAL AOniNISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA No.1357/1995

Now Delhi, this 1st day of August, 1995

Hon'ble Shri A.V. Haridasan, Vice~Cheiman(3|
Hon'ble Shri R.K. Ahooja, nsnber(A)

Sot. Hurti Devi, Dabas
H.No.383, y&P Kanjhawla
Delhi-81 .. Applicant

By Shri B.Goswami, Advocate

Vs.

Uhion of India, through ■

I. Socretary
Delhi Aden., Delhi

2. The Director of todlal Nelfare
Delhi Admn., Delhi

3. nrs. Shakuntla Shares
56, L Block, Rang ol pur, Del hi-83

4. Set. Shashi 8ala
Bada nangolpur Kalan
Delhi-83 Respondents

ORDER (oral)

Shri A.V. Haridasan

After Making his subeis&ions for quite

soMS tiye, the learned counsel for the applicant

seeks permission to withdraw the application

with liberty to file a fresh application in

accordance with the law. In the circu stances,
iclu- ^

the OA is closed as withdrawn. Ne eoete.

I  Aj- t ,,

(R.K.Ahooi,a)-^ (A.V. HaSd^an)
Weebeif\A) Vice-Chai rmanO)

/ tvg/
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